
O.A. No 783 of 2006 

C)rdcr 	J8,02-200 

C. VRAM: 
ii yif Ne Mi:. NI R.Mohani V iccChairnian 

Heard Ni:. B . S Tnpathy, J.d. Counsel appeanng 

for the Applicant and Mr. B .Mohapatra, Ld. Additional 

Standing Counsel representmg the Respondent Departnient 

and perused the materials placed on record. 

2 	Applicant was dismissed from servicc and, long 

thereafter, he represented on 07.03.2006 for 'Coipcn.satory 

Pension'. The said representation (a copy of which is at 

A.n.nexure-A!1 to this ().A.,) was addressed to the Chief Post 

Master C eneral of Onssa Circle having headuuartcrs at 

Bhubanes;war. His said prayer wa turned down under 

Arinexure-Ai2 dated 04.0$.2006by the Sr. Supenntenderii 

of PostOffices of Cuttack Ctv Division, Cuttack) tt 
of which reads as under: 

"Sub: Request for grant of compasslonaLt; 
1)CiiSjOIfl( Aikwance), 

Ret 	\ our repreciitation dtd 
addressed to the Chief PM C., On-
Circle, 13hubanesw ar. 

Sir, 
Your request for grant of Compassionate 
Pension(A_lioWaflCC) 	vide 	your 
representation under reference was 
carefully considered taking into accounl 
the offences coiiiniitted by you and is 
rei ected." 

3 	Tn para-5(d). the Appticant. has rai'ed a pow 

that the authoritiesRespOfldC1ltS without considenn!e 



I 

case of the applicant in its proper perspective r.eiectcd the 

request of the applicant in a mechanical and cryptic manner' 

without appilcatlon of nund In para-4(f) of the reply, the 

Respondents have disclosed that the Superintendent of Post 

Oflicc/Cuttack 'had gone through the records of the case, 

past service rendered by the petitioner and the 

fraudimisappropration committed by the Petitioner while 

working as SPM, M adhu.sudhan Nagar, Sub-Office and 

found that the claim of the applicant for grant of 

Compensatory Pcnsion, has per the provisjon contained in 

-R,ulc-41 of ('CS Penin Rides, 1972 was not iu"ti1ied It 

has also been disclosed in the said paragraph of the counter 
11 

that the applican.t was of a'loubtfu1. iiitegrit' and that is why 

his prayer for Compensatory Pension was turned down. Oii a 

perusal of the impugned order dated 04082006 (supra) it 

appears that really the rejection order was cryptic one. 

Rule-4 I of the C C S(Pension) Rules. 1972 reads 

as under: - 

"(I) A Goverrunent servant who is dismissed or 
remted from service shall forfeit his pcn.ion 
and gratuity: 

Provided that the authority competent to 
disimss or remove him from service may, i 
the case is deserving of special consideration, 
sanction a compassionate allowance not 
exceeding, two-thirds of pension or gratuity or 
both which would have been admissible to 
him if he had retired on compensation 
j)CnSlOfl. 

(2) A compassionate allowance sanctioned 
under the proviso to subrule( 1) shall not be 
less than the amount of (Rupees three hundred 
and seventy-five) (Rupees one thousan . 



4. 	 \ 

/wmired and sevenly five from i-1-.1996 siee 
Gil) below Rule 49) per mensemT 

it appears from the impugned. order that basing 

on a C,O.Letter No. AP16_20ICh_l1I/97, dated 26.05.2006 of 

the CPMG(0). Bhubaneswar, Sr. Superintendent of Post 

Offices, Cuttack passed the impugned order. 

In the above premises, the matter is remitted 

back to the CPM CL Onssa, B hubane.swar (Respondent No.2) 

to recxamine the matter and pass a fresh order 

(notw1th'4andin. the reicetion order at Annexure-Al2, dated 

04 08.2006) pertaining to the claims of the Applicant. 

With the aforesaid observation and direction, 

this 0. A. stands disposed of. 

MivlBJiR J) 


